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Renovation of Vigyan Bhavsn

1956. SHRI BALBIR SINGH :
DR. NAUNIHAL SINGH :

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state to which
agency the work of renovation of Vigyan
has been assigned ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI M. ARUNACHALAM) :
The work relating to renovation of Vigyan
Bhawan has been a assigned to the Central
Public Works Department.

Implementation of Immovable Property
Act, 1952

1957. SHRI JAGIR SINGH DARD:
DR. NAUNIHAL SINGH :
Will the Minister of URBAN DEVELOP-

{ MENT be pleased to state :

(a) the number of private premises re-
quisitioned by Government under the Re-

' quisitioning and Acquisition of Immovable

Property Act, 1952 (30 of 1952) in New
Delhi;

(b) to what use these premises are being
put; and

(c) since how long these premises
under acquisition ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI M. ARUNACHALAM) :
(a) to (c) A detailed statement giving the
details of private properties requisitioned
under the Requisitioning and Acquisition
of Immovable Property Act, 1352 (30 of
1952), the date of requisition and the pur-
pose for which used is given in the State-

are
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Statement glv(ng thevDemlI: of Private Reguisition properties in New Delhi.

S. Name of the Requisitioned
No. House/Buildings

1. Portion of York Hotel Bldg.
Connaught Place, New Delhi.

2. 5, Sikandra Road, New Dcthi

3, 3, Man Singh Road .
(Kapurthala House) New Delhi
4. Satnardyan Bldg., Sabzi Mandi, Delhi.

S. Faridkot House, New Delhi

Vishal Cinema Complex Rajouri Garden,
New Delhi.

Requisition

Allotment of Government Land in New
Delhj

1958. SHRI RAM DEO BHANDARI :
DR. NAUNITAL SINGH :

Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) what is the total area of Govern-
ment land available in New Delh; for
allotment;

(b) what is the General Policy wi‘h res-
pect to the allotment of Government land
to private parties; and

(c) whether Government
review the policy ?

propose to

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI M. ARUNACHALAM) :
(a) No Government land has been speci-
fically earmarked for allotment in New
Delhi at present.

(b) However, allotment of land so ear-
marked for institutions of social, cultural,
religious and charitable nature is made on
recommendations of the screening com-
mittee constituted by the Ministry, Re-
commendations of Delhi Adm'njs'ration as
well as Ministry concerned with the acti-
vitiecs undertaken by the Institutions are
taken into consideration in making the
allotment.

(c) There is no such proposal under
considération of the Government.

Purpose for which the
premises is being used

Date of

The preimises has been sealed
& the case is subjudice.
1-9-47 Used by Lady Irwin College
case is subjudice.
15-7-50 Office purpose and case is
subjudice.
31.7-77 Used as Secondary School
of Delhi Administration case
N is subjudice.
16-10-77 Office purposes.
20-10-77 Office purposes.
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